CBI v5. sh.D.S Sandhu and Ors.

cC No. £3/2019

17.06.2020
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Accused No. 1 sh DS S Sh. Deepﬂk
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Present:- V. i{ahul and

Sharma

ni
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Sh. Mukesh Kumar verma, L
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Dhingra and Accused No. 11 Sh.

person along with Ld. Counsels

Accused No. 12 Sh. Vikas Srivastava in
Sh. 1D, Vaid, Sh. Ashok Angral and Sh. Dhruv Sehrawal.

Accused No. 7 Sh. Amit Kapoor in person.

Accused No. 8 Sh. Rishi Raj Behlin person.

(Through VC using Cisco Webex App.)

Shri Y. Kaho! learned counsel for accused no. 1 Shri D.S. Sandhu
resumed further final arguments loday
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Al Ihis stage. the learned counsel requested for adjournment on the basis

ol some personal dilticulty
Now the mater shall be taken for further arguments
videoconterencing on 18.06.2020 at 11 AM.

Leta copy of this order be sent by WhatsApp to all the accused and their
leamed counsels

through

ey

(ARUN BHARDWAJ)

Special Judge (P.C. Act)(CBI-05)
Rouse Avenue District Court,
New Delhi/17.06.2020
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